In the Central .:Administrative Tribunsal
‘Calcutts Bench

. \Q
MA 261 of 1998

(OA 1148 of 1997) -

Present ¢ Hon'ble Mr. D. Purkayastha, Judicial Member
Calcutta Telephones

‘Vs.

' H;Kﬁ'Biswas & Ors,

- For the Applicant ::Mr. B.K. Chatterjee, Advocate

For t he Respondents: None

Heard on_: 24-9-98 . | - f_,}rDate‘of Judgement $ 24-9-G8

"ORDER - -

Ld, Advocate Mr. Chatterjee on behalf of the appllcant
submlts that he filed this application for extension of time to

finalise the matter as per direction contained in the order dated“

- 10.3 98. 'He'further submits that the matter has been finally con-

cluded by the author1ty) bqéaai’fto pendggi;\\? thls appllégmion

they could not pass the order.

2. . None appears on behalf of the feSpondents.

3. Considering the facts submitted by 1d. A@vbcate Mr.,
ChatterJee, I extend only one month'g Eggiﬁd from toeday and no
further time will be extended in thls regard, Accordlngly, MA

( D. purkayastha )

Member (J)

applicatlcn is disposed of,



